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(By Hon'ble Mr,Justice 3,K,Dhaon,Vio^-Chairman) i

On 21,2.91 the petitioner addressed a j

representation to the General Manager(P), Northern j

Railtiray, Baroda House, New Delhi requesting that he

may be absorbed in .regular Railway service and above

the fresh recruitment anyr.bere .in Northern Railway.

2, On 25,2,91, the Assistant Controller of 3to

Northern Railway, Amritsar sent a communication tjo t

Deputy Controller of Stores, Nort,hem Railway,

mentioning therein the fact that on 21,2,91 the

petitioner had add re seed an applicat5.on to the General

Manaf^r(P), a copy siibmitted to h im(As stt.Centroller Of

Stores). The As stt,Controller of Stores forv/arded the

application in original to the Deputy Controller of

Stores with the remarV;-

enclosed for "kind .information

and necessary disposal please,"

3. The only submission made is that the Dy,

Controller of Stores, Northern Railway, may be directed

to pass an appropriate order upon the said representatr-

-ion of the petitioner,

4, In the Counter-rsffidavit filed on behalf of

the respondents, it is averred that the abovementioned
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representation along with the above inentioned

fda/^arding letter of the ^sstt.Controller of Stores

did not reach the Deputy Controller of Stores,The

original coTrmrunication of the AS3tt#Contrcller of

Stores has been produced before us ,Vle have perused

the Same and we are satisfied that Annexu.re-P2 to

this original application Is a true copy of the

corarrunication sent on 25,2*91 to the Deputy Controller

of Stores. Thus, there cannot be an escape from

conclusion that the petitioner had addressed a

representation on 21,2,91 to the General Manacpr(P)

and the same had been forwarded by the Asstt,Controller

of Stores on 25,2,91 to the Deputy Controller of Storesc

5, In the counter affidavit it has been, averred

that the petitioner had a bad past conduct and he ,

entered the service of the Railway earlier illegally* ^

Bp thati it may, the Deputy Controller of Stores, ^

while considering the representation of the petitioner,

shall tabe into acoDunt all the facts and thereafter

give a deed sion. If he feels that, the representation

of ihepet.it.ioner should be rejected, he shall give

reasons and communicate the same to the petitioner

within a. period of ti-K) weeks from the date of passing

of his order. The Deputy Controller of Stores shall

pass a speaking order as expeditioasly as possible,

6, With these observations, this application

is disposed of but without any order as to costs.
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